
ACT No. XXX OF 1860. 

PASEED BY THE LEGISLATIVE COUNCIL OF INDIA. 

(Received the assent o f  tlze Governor Geneml 012 the 5tli. &<y 1860.) 

A71 Act to renzove tlze Pergzo~nulzs of Iioonclz and Cakee i7z Zillalz. Jalown from the 
operation of tlze general Regulations, 

4 

WHEREAS the Zillah of '~aloun,  with the exception of the Peqpnnahs oi  
Koonch and Calpee, has never been brought under the 

Preamble. 
operation of the general Regdations ; wd whereas it is 

expeilien~ that those Pergunnahs should, for the sake of uniformity and public 
convenience, be administered on the same system as prevails in the rest of the 
Zillalr ; It is enacted as follows :- 

I .  Regulation VIII.  1805 of the Bengal Code (for extending to tlte conquer- 
I 

- 

Kooncli and Cdpee re- 
ecl Provilzces situated within the Dooab, and on the right bank 

1 moved from the ope~atiol~ of the river Jumna, and to tlte Territory ceded to the Honor- 
of the general Regnlations. 

I able the English East Inclia Company in Bundelkund by the 
Peishzoa, suclz of the Laws und Regulations establisltedJor the intevnal Government of 
tlze Provinces cecleed by ihe ATawnwb Vizier to t l ~  Honorubb the English East In& 

I 
I Company, us linve not been abeacly extencled to tliose Territories, and for revising and 

amending certuin parts of the said,Lazos ancl Begulations), in so far as it relates to I the Pergnlnnslls of I(ooini sircl Callire irr the Zillall of daloun, is hereby repeal- 
ed, a:ld the szicl Perguilnal~s shall be subjcct to the same Laws as are now or may 
hereafter be in force in the said Zillsh. 

11. All suits ailcl proceedings ~vlricli, s t  the time of the passiiig of this Act, 
shall b e  pendilig in ally Court or before any Officer in the 
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at  the passiiig of ' said I'ergunnal~s, shall he hearcl ailcl determined i l ~  
same ~llaniier 2s if' the said 3'ergul11)ahs had never 'I_ 

),l'ought tulder tllc ol~erntiol.l of' tile gellcraJ R.cgulations. 
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111. Any suit which, before the passing of this Act, had bccn cleteriniiled 
Suits detei-~nined l3efore and tvhicb h be rernandeti by any Ap- 

thc passing of tl1k Act, but 
whch ~ n s y  be remand* pellate Court, Shall re the Court which, for 
by an APpehte court. the time be$ nt to try such a wit if 
instituted after the passing of this& 

IV. All appeals or proceedings now pending in the Court of Sudder De. 

Appeals br proceedings 
wandy ~ d a w l u t  or in the Court of Nizamut Adawlut or be- 

pending before the Sndder fore the Sudder Board of Revenue for the North-Western 
Court or Sudder Board. 

Provinces, shall be determined by such Court or Board in 
the same manner as if this Act had not been passed ; and all applications for execu- 

Applications for execu- tion of decrees or orders which, but for the passing of this 
tiou of decrees or orders in 
pending suitsor proceed- Act, ~ ~ o u l d  have been made to any Court or Officer existing 
Ings. at the period abovementioned, shall be made to the Court 
or Officer that would have had jurisdiction in respect, af the .matter in dispute, 
had tche suit or proceeding been instituted after the passing of this Act. M 

V. All appeals from decrees or orders passed beforc the passing of this 
New appeals frorn de- Act shall be received, heard, and determined by the Courts 

crees or ordels passed be- 
fore the pasEing of this or Officers who would have had jurisdic3tion over such ap- 
A O ~ .  peals, had the decrees or orders to which they relate been 
passed after the passing of this Act. 


